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JOINT COMMITTEE INSPECTION REPORT 

In the matter of O. A. No. 56/2026 

Shailesh Singh V/s Central Pollution Control Board & Ors. 

1. Background:  

Hon’ble NGT Principal Bench, Delhi vide its order dated 29.01.2026 in the matter of Shailesh 

Singh V/s Central Pollution Control Board & Ors. (O. A. No. 56/2026) directed for joint 

inspection of M/s Marya Frozen Agro Food Products Pvt. Ltd. (Slaughter houses, meat 

processing unit) by the designated Joint Committee comprising representative of MoEF&CC, 

CPCB and SPCB and District Magistrate. Related portion of the order passed by Hon’ble NGT 

is as given below:  

“7. Having regard to the seriousness of the issue involved in the matter, we also deem it proper 

to appoint a Joint Committee comprising of a representative of the Member Secretary- CPCB, 

Member Secretary – UPPCB, RO-MoEF & CC Lucknow and District Magistrate – Bareilly. 

The District Magistrate – Bareilly will act as the coordinating agency in the Joint Committee. 

The Committee will visit the site ascertain the truthfulness of the allegations made by the 

applicant, the position of compliance of consent conditions by Respondent No. 6 and status of 

violation of Environmental norms and will submit its status report along with the 

recommendation. 8. Let this exercise be completed within a period of six weeks and status 

report be filed before the Tribunal immediately thereafter. List on 27.04.2026.”  

The Joint Committee comprising following nominated officials of RO MoEF&CC, CPCB, 

District Magistrate and UPPCB. 

a) Dr. A. K. Gupta, Scientist ‘E’, RO, MoEF&CC, Lucknow.  

b) Shri Kamal Kumar, Scientist-E, CPCB RD, Lucknow.  

c) Shri Ramjanam Yadav, Additional Sub- Divisional Magistrate, Bareilly.  

d) Shri Chandresh Kumar, Regional Officer, UPPCB, Bareilly.  

Copy of the Hon’ble NGT order is attached as Annexure-1. 

2. Action Taken by the Joint Committee:  

ANNEXURE-II
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Accordingly, inspection of M/s Nagar Nigam Slaughter House, Bareilly operated by M/s Marya 

Frozen Agro Food Products Pvt. Ltd., was carried out on dated 12.03.2026 by Joint Committee 

in the presence of unit representative. The Joint Committee field observations are as below: -  

 

1.  Name of the Industry  M/s Nagar Nigam Slaughter House, Bareilly 

operated by M/s Marya Frozen Agro Food 

Products Pvt. Ltd. 

2.  Products 

 

Frozen buffalo meat- 160 MTD 

Goat/ Sheep meat- 5.5 MTD 

 

3.  By-products Poultry Feed-27 TPD 

Tallow-16 TPD 

4.  Production Capacity Installed 

(As per consent)  

Frozen buffalo meat- 160 MTD 

Goat/ Sheep meat- 5.5 MTD 

 

5.  Raw material & their 

consumption (on full 

production) 

300 Buffalo Per day  

550 goat/sheep per day 

Information pertaining to Water Pollution 

6.  Water source & Consumption 

(As per logbook avg. for 

month of Jan 2026) (KL/Day) 

175.2 KL/day  

 

7.  Waste water generation 

(KL/Day) As per logbook 

avg. for month of Jan 2026)   

150.51 KL/day  

8.  Waste water Treatment 

(KL/Day) As per logbook 

Avg. for month of Jan 2026)  

138.35 KL/day  

9.  Mode of Effluent Disposal Land for Irrigation as per irrigation plan   

10.  Consent Status (Water) Valid up to 31.12.2026 (Attached as Annexure 2)  

11.  Treated effluent storage 

facility 

15 days with capacity 7500 KL 

105



Page 3 of 9 
 

 

Information pertaining to Air Pollution 

12.  Source of Pollution  1. Installed 02 Nos. Boiler with capacity of 6 TPH 

and 2 TPH respectively with sufficient stack 

height as per consent  

2. Installed 3 Nos DG sets (1010 KVA each) as 

per consent 

13.  Details of fuel and its 

consumption  

Wood/dung briquette for Boilers and HSD for DG 

Set  

14.  Details of Air Pollution 

Control System  

Dust Collector with adequate stack height as per 

consent 

15.  Consent of status (Air) Valid up to 31.12.2026 (Attached as Annexure 3) 

Information pertaining to Hazardous Waste/ Solid waste 

16.  Quantity of waste generated 1.2 KL per Annum  

17.  Type of waste Waste Oil/Used Oil  

18.  Facility for 

storage/disposal/treatment 

M/s Nandani Refinery Limited, Bareilly 

(Authorized Recycler) (Attached as Annexure 4) 

19.  Consent of status (HW) Valid up to 01.06.2027 (Attached as Annexure 5) 

 

i. The unit has infrastructure for Slaughtering of Buffalo with consented capacity of 

slaughtering 300 Buffalo per day and 550 sheep/goat per day. Additionally, while in 

operation the unit also produce 16 TPD Tallow, and 27 MT/Day Poultry feed as by-product 

from Rendering plant. During inspection, the unit was in operation. 

ii. As per the information provided by the units, the veterinary doctor’s report in post mortem 

7037 nos. buffalo were passed for carcass and anti-mortem inspection 7048 nos. buffalo 

were passed for during Feb-2026.  (Attached as Annexure 6) 

iii. The unit has valid registration cum membership certificate from Agricultural and Processed 

Food Products Exports Development Authority (Ministry of Commerce, Govt. of India), 

which was valid up to 02.06.2026.   (Attached as Annexure 7) 

iv. The unit meets its fresh water requirement through 02 tube well. Electromagnetic flow meter 

is installed on both tube wells. NOC for ground water extraction valid up to 09.08.2027.   

(Attached as Annexure 8) 
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v. The unit has installed Effluent Treatment Plant (ETP) with capacity 500 KLD, which 

comprises of following units:  

a. Bar screen   

b. Fat Removal/Oil & Grease Removal unit  

c. Solid Separator  

d. Equalization Tank  

e. UASB 

f. Flash Mixing Tank  

g. Flocculation tank 

h. Primary Clarifier  

i. Aeration Tank-1  

j. Secondary Clarifier 

k. Aeration Tank-2  

l. Secondary Clarifier-2  

m. Multi Grade Filter  

n. Activated Carbon Filter  

o. Treated Water Storage Tank (for 15 days)  

ETP flow chart attached as Annexure 9 

vi. During inspection, ETP was operational. Samples were collected from inlet and outlet of 

Effluent Treatment Plant & Water Storage Tank and analysed in UPPCB HO Laboratory. 

Analysis results are presented below: 

Sampling locations Parameter 

pH* TSS TDS BOD COD O&G 

Inlet of ETP 6.8 816.0 4678.0 1518.0 4400.0 24.0 

Outlet of ETP 7.75 37.0 1495.0 15.0 86.0 4.8 

Treated Water Storage 

Tank 

7.62 42.0 1402.0 16.5 92.0 _ 

Standard as per 

G.S.R. 1016 (E), dated 

28.10.2026 

6.5-8.5 50 -- 30 250 10 

           *All values are in mg/l, except pH  
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vii. It is evident from the results that treated effluent from ETP outlet and effluent stored in 

Treated Water Storage Tank is meeting with the stipulated norms (for effluent discharge), 

the copy of test reports is attached as Annexure 10. 

viii. The unit has installed Sewage Treatment Plant (STP) with capacity 25 KLD on MBBR based 

technology, which was found operational. Sample from final outlet could not be collected 

as there was no discharge at the time of inspection. As per information provided by UPPCB, 

sample of STP outlet was collected during last visit of the District Level Committee report 

on dated 24.02.2026, which is found within prescribed limit, copy of same is Attached as 

Annexure 11. 

ix. As per report dated 30.03.2026 provided by Chief Veterinary Officer, Bareilly, slaughtering 

of animals is being done by unit within permissible capacity. 

x. The unit has total area approx. 2342.71 sqm for lairage, which is adequate for current 

production capacity. 

xi. The unit has provided 15 days treated water collection tank with storage capacity of 7500 

KL. As informed, treated effluent is reused in floor washing, animal bathing and horticulture 

purpose.  

xii. The unit has facility for reuse of treated effluent in Horticulture within the premisses as per 

irrigation plan submitted by unit. During inspection, no effluent was found discharged 

outside the premisses by the unit.  

xiii. The unit has irrigation management plan 2024 prepared by Chandra Shekhar Azad 

University of Agriculture and Technology, Kanpur. The unit has further requested to revise 

irrigation management plan to Chandra Shekhar Azad University of Agriculture and 

Technology, Kanpur, which is acknowledged by university vide e-mail dated 09.03.2026 as 

informed by the unit. (Attached as Annexure 12)  

xiv. The unit has installed OCEMS at the outlet of ETP for monitoring of Flow, pH, TSS, BOD 

and COD. As informed, OCEMS is connected with CPCB/UPPCB server. The unit has also 

installed web camera at the outlet of ETP, which is connected with UPPCB server and found 

operational. 

xv. The unit has installed Rendering plant with capacity Poultry Feed 27 TPD and Tallow 16 

TPD. During the inspection, rendering plant was operational with valid consent to operate 

obtained from UPPCB which is valid up to 31.12.2026.  (Attached as Annexure 13) 

xvi. The unit has provided bio-filter for odour control, which is generated from rendering plant. 

It is informed that buffalo dung is stored outside unit’s premises and dung press machine is 

installed for reuse in boilers as fuel.  
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xvii. The unit has two boilers with capacity 06 TPH and 02 TPH in rendering plant using wood/ 

dung briquet as fuel. The boilers are equipped with dust collector as air pollution control 

device (APCD). The unit has installed OCEMS at the boiler’s stack for PM (Particulate 

Matter) parameter, which is connected with CPCB/UPPCB server and found operational. 

The copy of OCMES data and report of stack monitoring done by UPPCB is attached as 

Annexure 14. 

xviii. The unit has 03 DG sets with capacity 3X1010 KVA. All DG sets are equipped with acoustic 

enclosure with proper stack height from roof as per consent.  

xix. Joint Committee referred to the photographs attached with OA and observed that photograph 

attached by applicant on page no. 49 belongs to local drain carrying domestic effluent from 

nearby habitants Nagar Panchayat-Thiriya Nizavat khan, Bareilly, which ultimately meets 

with Nakatiya river, no pool of blood was found at said location. Photographs of drain 

meeting point is attached by applicant on page no. 43 and 44. Photographs of same is 

annexed by Joint Committee as Annexure 16. 

xx. Joint Committee also referred page no. 68 of OA, in which applicant has attached copy of 

show cause notice issued by UPPCB vide letter dated 01.09.2025. As per information 

provided by UPPCB. In compliance of same, unit has submitted compliance report dated 

12.09.2025 regarding shortcomings mentioned in show cause dated 01.09.2025, which was 

duly verified by UPPCB on dated 27.10.2025 and in view of same, recommendation to 

revoke show cause notice has been sent by RO, UPPCB vide letter dated 03.11.2025, which 

is under consideration at HO, UPPCB, Lucknow. Copy of letter dated 03.11.2025 is attached 

as Annexure-15 

xxi. Unit is found complying with ZLD condition and no effluent was found to be discharged 

outside premises or in nearby drain.  

xxii. Unit has irrigation management plan for utilization of treated effluent in Karnal technology. 

Treated effluent is discharging for horticulture in Karnal technology. 

 

3. Recommendation 

a. Unit shall continue comply with ZLD (Zero Liquid Discharge) condition stipulated in 

CTO issued by UPPCB. 

b. Unit shall ensure good housekeeping in lairage area and rendering area. 

c. Unit shall submit latest Irrigation Management Plan approved by Chandra Shekhar 

Azad University of Agriculture and Technology, Kanpur to UPPCB. 
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Item No. 05                                                                Court No. 1 
  

 
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

                                      
Original Application No. 56/2026 

 

 
Shailesh Singh         Applicant 

 
Vs. 

 

Central Pollution Control Board & Ors.                  Respondents 
 

 Date of hearing: 29.01.2026 
 

 

 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 
Applicant :   Mr. Shailesh Singh, Applicant in Person (Through VC) 

 

 

ORDER 
 

 
 

 

 

1. In this original application, the applicant has alleged violation of 

environmental norms by Respondent No. 6 - M/S Marya Frozen Agro 

Food Products Pvt. Ltd. The applicant has alleged that Respondent No. 6 

is involved in unlawful operation of the slaughtering beyond the 

permissible limit. Further allegation of the applicant is that Respondent 

No 6 is discharging untreated effluents outside the industrial premises 

and is not complying with the ZLD condition. In support of the plea that 

the unit is required to comply with ZLD condition, applicant has relied 

upon the order of the Tribunal dated 26.09.2019, passed in Execution No. 

58/2018 in Original Application No. 348/2017 in Shailesh Singh Vs. M/s 

Al-Dua Food Processing Pvt. Ltd. & Ors filed as annexure A2 page 29. 

 

2. The Applicant has also referred to the photograph on page 49 and 

has submitted that the pool of blood has been created from discharge of 

untreated waste by the Respondent No. 6. He has also submitted that 

UPPCB had carried out the inspection on 24.06.2025 and various 

violation were noticed during the said inspection therefore the show cause 

Annexure -1111
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notice dated 01.09.2025 page 68 was issued to the Respondent No. 6 but 

thereafter no effective action has been taken.  

 

3. The applicant has also alleged that Respondent No. 6 is violating 

the consent conditions.  

 

4. The O.A. raises a substantial issue relating to compliance of 

environmental norms. 

 

5. Issue notice to the respondents for filing their response/reply by 

way of affidavit before the Tribunal at least one week before the next date 

of hearing through e-filing. If any respondent directly files the reply 

without routing it through his advocate, then the said respondent will 

remain virtually present to assist the Tribunal. 

 

6. Applicant is directed to serve the respondents and file affidavit of 

service at least one week before the next date of hearing 

 

7. Having regard to the seriousness of the issue involved in the 

matter, we also deem it proper to appoint a Joint Committee comprising 

of a representative of the Member Secretary- CPCB, Member Secretary – 

UPPCB, RO-MoEF & CC Lucknow and District Magistrate – Bareilly. The 

District Magistrate – Bareilly will act as the coordinating agency in the 

Joint Committee. The Committee will visit the site ascertain the 

truthfulness of the allegations made by the applicant, the position of 

compliance of consent conditions by Respondent No. 6 and status of 

violation of Environmental norms and will submit its status report along 

with the recommendation.  

 

8. Let this exercise be completed within a period of six weeks and 

status report be filed before the Tribunal immediately thereafter.  
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9. List on 27.04.2026.       

 
 

Prakash Shrivastava, CP 

 
 

 
Dr. A. Senthil Vel, EM 

January 29, 2026 

O.A. No. 56/2026 
 HB 
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  MUNICIPAL COMMISSIONER
                  M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)
                  Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
                  BAREILLY
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environment Officer
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.
         

Chief Environment Officer
         

Category : RED Application Id : 13466199
Ref No. -
137014/UPPCB/Bareilly(UPPCBRO)/CTO/water/
BAREILLY/2021

 Dated :  10/12/2024

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd)

Reference Application No :13466199 Dated :10/12/2024

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:26:57 +05'30'

RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:27:17 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.Nagar Nigam Slaughter House Bareilly (Slaughter House)
(Operated by M/s Marya Frozen Agro Food Products Pvt Ltd)  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 13466199/ Water  Dated :  10/12/2024

1. This consent is valid for the approved maximum slaughtering capacity  Slaughtering Capacity of 300
Buffalo per day  per day.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

4. The slaughter house will follow the various provisions of  rules and regulations as mentioned in the “
Compendium of Indian Standards on Slaughter House”.

5. The slaughtering of the cow & its progeny is not permitted under any circumstances.
6. The industry should strictly follow the various Acts & guidelines mentioned in the compendium

compiled in compliance of the Hon’ble Supreme Court order dated 17-02-2017 in the matter of
W.P.(Civil) No. 330/2001, Common Cause V/s Govt. of India, W.P. No. 44/2004, contempt petition
124/2015 annexed with W.P. (Civil) No. 309/2003 Laxmi Narayan Modi V/s Govt. of India and ors.

7. The industry should provide the linkage of the CCTV cameras installed at the entry points, lairage
and meat processing unit to the DM office and on the public portal. It will be the responsibility of the
industry to comply with the various conditions of the permission taken from local administration or
any other government department.

8. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 4 KLD Septic Tank
2 Industrial 303 KLD (use in

irrigation on land, no
effluent is allowed to
discharge outside the

premises)

ETP

9. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain.

9(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Total Suspended Solids 100mg/l
2 BOD 30mg/l
3 COD 250mg/l
4 Oil & Grease 10mg/l
5 Quantity of Discharge 4 KLD

RAM 
GOPAL

Digitally signed by RAM GOPAL 
Date: 2024.12.10 14:27:29 +05'30'
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9(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 50 mg/l
2 COD 250mg/l
3 BOD 100mg/l (for discharge in on

land for irrigation ), 30mg/l
(for discharge in surface

water body)
4 Oil & Grease 10mg/l
5 Quantity of Discharge 303 KLD(Use in irrigation on

land , no effluent is allowed to
discharge outside the

premises.)

10. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Rules, 1986 or otherwise mandatory.

11. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/ standards prescribed under the Environment
(Protection) Act, 1986.

12. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

13. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

14. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

15. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

16. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

17. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

19. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

20. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

RAM GOPAL
Digitally signed by RAM 
GOPAL 
Date: 2024.12.10 
14:27:41 +05'30'
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environment Officer
         

1.	This consent is valid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.
2.	Effluent generation 303 KLD, shall be treated as per the norms stipulated in Environment
(Protection) Rules 1986 and used for irrigation on land and partial quantity to be reused in the
process operations.
3.	No discharge is allowed in any drain/ stream/well or any other water body.
4.	Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.
5.	Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water
body.
6.	Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.
7.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
8.	8.Process effluent / any waste water shall not be allowed to mix with storm water. Storm water
drain shall be passed through guard pond.
9.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
10.	Unit shall comply with the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016.
11.	Unit shall ensure that there is no Environmental Pollution problem due to the operation of unit.
12.	Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.
13.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
14.	Unit shall comply with the document prepared by Central Pollution Control Board titled "Revised
Comprehensive Industry Document on Slaughter House" for adoption of best available pollution
control technologies, water consumption, effluent generation etc. and submit the compliance report
to UPPCB.
15.	Unit shall submit treated effluent quality monitoring report, ground water quality monitoring of
Industrial premises and area of irrigation done by MoEF & CC approved laboratory within 3 months.
16.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:27:54 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  MUNICIPAL COMMISSIONER
                  M/s  Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)
                  Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
                  BAREILLY
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environment Officer
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.
         

Chief Environment Officer
         

Category : RED Application Id : 13465843
Ref No. -
137010/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2021

 Dated :  10/12/2024

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen
Agro Food Products Pvt Ltd)

Reference Application No. 13465843  Dated :  10/12/2024

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro
Food Products Pvt Ltd).  under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:43:13 +05'30'

RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:43:24 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  10/12/2024

1.  This consent is valid for the approved maximum slaughtering capacity Slaughtering Capacity of 300
Buffalo per day  Buffalos per day.

2.  This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The unit should follow the various provisions of “REVISED COMPREHENSIVE INDUSTRY
DOCUMENT ON SLAUGHTER HOUSES” issued by Central pollution Control Board in October
2017.

4. The slaughtering of the cow & its progeny is not permitted under any circumstances.
5. The slaughter house will follow the various provisions of  rules and regulations as mentioned in the

“Compendium of Indian Standards on Slaughter House”.
6(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.
6(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 DG Set of
1010 KVA,
1010 KVA
and 1010

KVA

Diesel 02 Particulate
Matter

Canopy at the
DG sets of
1010 KVA,
1010 KVA
and 1010
KVA and

stack height
of 8 meter, 8
meter and 8
meter from
the roof of

nearest
building

2 Boiler of 0.5
TPH

Scrap Wood 01 Particulate
Matter

Stack Height
40 ft. from

ground level.

6(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Particulate Matter 150mg/NN3
2 02 Particulate Matter As per E(P)Rules

1986

7. The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

8. Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

9. The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

10.  The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

120



11. The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

12. Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

13. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

14. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

15. The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

16. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

17. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

18. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

19. Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

21. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
1.	This consent is valid for slaughtering capacity of 300 Buffalo per day and frozen buffalo meat 46.1
MTD and 550 sheep/ goat per day and Goat / sheep meat 5.5 MTD.
2.	Unit shall regularly operate and maintain Air pollution control system and ensure that stack
emissions and ambient air quality is within the prescribed norms.
3.	Unit shall ensure that ambient air quality of nearby areas is not adversely affected due to operation
and emissions of the unit.
4.	Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India
and orders of Hon'ble Courts and Hon'ble NGT.
5.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
6.	Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.
7.	Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC, Govt. of India on quarterly basis.
8.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
9.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water . Direct exposure of workers to fly ash & dust shall be avoided.
10.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

RAM GOPAL
Digitally signed by 
RAM GOPAL 
Date: 2024.12.10 
14:43:40 +05'30'
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environment Officer
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com  Website: www.uppcb.com

______________________________________________________________________________________
                   

      Ref. No :   27831/UPPCB/Bareilly(UPPCBRO)/HWM/BAREILLY/2025
Dated :30/09/2025

                   
   To, 

M/s Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen

Agro Food Products Pvt Ltd)

Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123
Tehsil :Bareilly
District :BAREILLY

                   
                   
Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 
                   

Category : RED Application Id : 31548944

1. Number of authorization and date of issue 27831  and  30/09/2025 .

2. Reference of application (No. and date) 31548944  and  07/05/2025 .

3. Mr MUNICIPAL COMMISSIONER of M/s Nagar Nigam Slaughter House Bareilly
(Slaughter House) (Operated by M/s Marya Frozen Agro Food Products Pvt Ltd) is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection,   utilization, storage and  disposal or any other use of hazardous or other wastes or
both on the premises situated at Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- .

Details of Authorisation

S No. Category of Hazardous
Waste as per the Schedules
I,II and III of these rules

Authorised mode of disposal
or recycling or utilization or

co-processing, etc.

Quantity(ton/annum)

1 Schedule 1 ( Category-5.1)Used
oil

TSDF/Authorized Recyclers 1.2 KL per Annum

1. The authorization shall be valid for a period of  01/06/2027 from the date of issue of this letter
.

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1.  The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2.  The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3.  The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4.  Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

RAM 
GOPAL

Digitally signed by 
RAM GOPAL 
Date: 2025.10.10 
14:58:47 +05'30'
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 B     Specific Conditions of Authorization
                   
                   
1.	Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
2.	Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
3.	Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form IV.

      ( Authorized Signatory )
                   
                   

UTTAR PRADESH POLLUTION CONTROL BOARD 
                   
                   
Copy to: To Bareilly for information and  necessary action .
                   

    CEO/EE, I/C Circle___________
                   
                   
                   

5.  The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6.  The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7.  It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8.  The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9.  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

RAM GOPAL
Digitally signed by RAM 
GOPAL 
Date: 2025.10.10 14:58:57 
+05'30'

RAM GOPAL
Digitally signed by RAM 
GOPAL 
Date: 2025.10.10 14:59:06 
+05'30'
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164359/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Treated Water Storage Lagoon

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12

2 Suspended Solids , APHA 24th Ed.
2540 D Total Suspended Solids dried at

103-105 °C 2023

mg/l 42.0 - 10-20000 mg/l

3 Dissolved Solids, APHA 24th Ed. 2540
C Total Dissolved Solids dried at 180

°C 2023

mg/l 1402.0 - 10- 50000 mg/l

4 BOD, 3 days at 27 °C IS 3025 (Part
44): 1993

mg/l 16.5 - 1.0 -1000 mg/l

5 COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 92.0 - 5.0 -100000 mg/l

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 1 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti Gupta
Digitally signed by Arti 
Gupta 
Date: 2026.04.07 12:35:17 
+05'30'
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Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 2 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti 
Gupta

Digitally signed 
by Arti Gupta 
Date: 2026.04.07 
12:35:30 +05'30' IMRAN 

AHMAD KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:35:40 +05'30'
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CENTRAL LABORATORY

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164359/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Treated Water Storage Lagoon

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 Oil_Grease mg/l 3.6 - -

Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3                Page 3 of

Arti Gupta
Digitally signed by 
Arti Gupta 
Date: 2026.04.07 
12:36:09 +05'30' IMRAN 

AHMAD KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:36:32 +05'30'
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164359/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Treated Water Storage Lagoon

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.62 - 02-12

2 Suspended Solids , APHA 24th Ed.
2540 D Total Suspended Solids dried at

103-105 °C 2023

mg/l 42.0 - 10-20000 mg/l

3 Dissolved Solids, APHA 24th Ed. 2540
C Total Dissolved Solids dried at 180

°C 2023

mg/l 1402.0 - 10- 50000 mg/l

4 BOD, 3 days at 27 °C IS 3025 (Part
44): 1993

mg/l 16.5 - 1.0 -1000 mg/l

5 COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 92.0 - 5.0 -100000 mg/l

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 1 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti Gupta
Digitally signed by Arti 
Gupta 
Date: 2026.04.07 12:35:17 
+05'30'
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Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 2 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti 
Gupta

Digitally signed 
by Arti Gupta 
Date: 2026.04.07 
12:35:30 +05'30' IMRAN 

AHMAD KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:35:40 +05'30'
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CENTRAL LABORATORY

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164359/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Treated Water Storage Lagoon

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 Oil_Grease mg/l 3.6 - -

Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3                Page 3 of

Arti Gupta
Digitally signed by 
Arti Gupta 
Date: 2026.04.07 
12:36:09 +05'30' IMRAN 

AHMAD KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:36:32 +05'30'
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164365/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Inlet Of ETP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 pH, APHA 24th Ed. 4500B: 2023 - 6.80 - 02-12

2 Suspended Solids , APHA 24th Ed.
2540 D Total Suspended Solids dried at

103-105 °C 2023

mg/l 816.0 - 10-20000 mg/l

3 Dissolved Solids, APHA 24th Ed. 2540
C Total Dissolved Solids dried at 180

°C 2023

mg/l 4678.0 - 10- 50000 mg/l

4 BOD, 3 days at 27 °C IS 3025 (Part
44): 1993

mg/l 1518.0 - 1.0 -1000 mg/l

5 COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 4400.0 - 5.0 -100000 mg/l

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 1 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti 
Gupta

Digitally signed 
by Arti Gupta 
Date: 2026.04.07 
12:31:14 +05'30'
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Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 2 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti Gupta
Digitally signed by Arti 
Gupta 
Date: 2026.04.07 12:31:23 
+05'30' IMRAN 

AHMAD KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:31:36 +05'30'
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CENTRAL LABORATORY

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164365/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Inlet Of ETP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 Oil_Grease mg/l 24.0 - -

Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3                Page 3 of

Arti 
Gupta

Digitally signed 
by Arti Gupta 
Date: 2026.04.07 
12:31:52 +05'30' IMRAN 

AHMAD 
KHAN

Digitally signed by 
IMRAN AHMAD 
KHAN 
Date: 2026.04.07 
12:32:01 +05'30'
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164377/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Final Outlet of ETP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 pH, APHA 24th Ed. 4500B: 2023 - 7.75 6.5-8.5 02-12

2 Suspended Solids , APHA 24th Ed.
2540 D Total Suspended Solids dried at

103-105 °C 2023

mg/l 37.0 50 10-20000 mg/l

3 Dissolved Solids, APHA 24th Ed. 2540
C Total Dissolved Solids dried at 180

°C 2023

mg/l 1495.0 2100 10- 50000 mg/l

4 BOD, 3 days at 27 °C IS 3025 (Part
44): 1993

mg/l 15.0 30 1.0 -1000 mg/l

5 COD, APHA 24th Ed. 5220 B Open
Reflux Method 2023

mg/l 86.0 250 5.0 -100000 mg/l

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 1 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti Gupta
Digitally signed by Arti 
Gupta 
Date: 2026.04.07 
12:27:36 +05'30'
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Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3UPPCB/CL/PR/7.8.1/1b Issue No.: 01 Issue Date:28.12.2017 Page No.:Page 2 of
Amendment No.:01 Amendment Date.:01.10.2024 Approved by: TM Issued by: QM

Arti Gupta
Digitally signed by 
Arti Gupta 
Date: 2026.04.07 
12:27:45 +05'30' IMRAN 

AHMAD 
KHAN

Digitally signed by 
IMRAN AHMAD KHAN 
Date: 2026.04.07 
12:27:54 +05'30'
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CENTRAL LABORATORY

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

                                                                                    

Ref No:	36164377/Bareilly/2026                                                       																																												   						   Date:07/04/2026

1-		Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

3-		District: Bareilly

4-		Description about sampling point: Final Outlet of ETP

5-		Type of Sample (Grab/Composite/Integrated): Grab

6-		Sample Collected By: Chandresh Kumar RO & Kamal Kumar Sc'E' CPCB Lucknow & Dr.A.K Gupta Sc'E' MoEF&CC

Lucknow &  Ramjanam Yadav ASDM

7-		Colour and Odour: - -

8-		Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle

9-		Date of Sample Collection: 12/03/2026

10-		Analyis Indented by: RO Bareilly

11-		Date of sample receipt in Lab: 13/03/2026

12-		Period of Analysis: 07 days

13-		ULR Number: -

14-		Sampling Plan/Ref. No.: UPPCB/CL/PR/7.4.3/1B

15-		Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples

                                                                                    

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as

received in Lab.

Remark: NA

TEST REPORT: WASTE WATER LABORATORY

S.
N.

Parameter/Method Name Unit Results Standard Detection
Range

1 Oil_Grease mg/l 4.8 10 -

Analysed by-
[Jyoti Tiwari  (SA)]

Authorized by

Arti Gupta (ASO)
Incharge

Central Laboratory

3                Page 3 of

Arti Gupta
Digitally signed by 
Arti Gupta 
Date: 2026.04.07 
12:28:05 +05'30'

IMRAN 
AHMAD 
KHAN

Digitally signed by 
IMRAN AHMAD 
KHAN 
Date: 2026.04.07 
12:28:14 +05'30'
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TEST REPORT: WASTE WATER LABORATORY 

REGIONAL LABORATORY BAREILLY 

UTTAR PRADESH POLLUTION CONTROL BOARD 

E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly 

 

Ref No:  36402788/Bareilly/2026                                                                                                                            Date:28.02.2026 

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food 

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123 

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123 

3- District: Bareilly 

4- Description about sampling point: Final Outlet of STP 

5- Type of Sample (Grab/Composite/Integrated): Grab 

6- Sample Collected By: Distric Level Comittee  

7- Colour and Odour: Colourless Odourless 

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle 

9- Date of Sample Collection: 24/02/2026 

10- Analyis Indented by: RO Bareilly 

11- Date of sample receipt in Lab: 24/02/2026 

12- Period of Analysis: 27.02.2026 

13- ULR Number: TC137380250001168F 

14- Sampling Plan/Ref. No.: 36402788 

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples 

 

S. 
N. 

Parameter/Method Name Unit Results Standard Detection 
Range 

1 Suspended Solids , APHA 24th Ed. 
2540 D Total Suspended Solids dried at 

103-105 °C 2023 

mg/l 76.0 100.0 10-20000 mg/l 

2 Dissolved Solids, APHA 24th Ed. 2540 
C Total Dissolved Solids dried at 180 

°C 2023 

mg/l 1640.0 2000.0 10- 50000 mg/l 

3 BOD, 3 days at 27 °C IS 3025 (Part 
44): 1993 

mg/l 22.0 30.0 1.0 -1000 mg/l 

4 COD, APHA 24th Ed. 5220 B Open 
Reflux Method 2023 

mg/l 184.0 250.0 5.0 -100000 mg/l 

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986 

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose 

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as 

received in Lab. 

Remark: NA 

 
Analysed by- 

[Kavita Saxena(JRF)] 

 

                                                                                                                                   Authorized by 

 

  

 

Regional Officer 

 

 

 

UPPCB/BLY/7.8.2 Issue No.: 01 Issue Date:28.02.2026 Page No.:Page 1 of 2 

Amendment No.:02 Amendment Date.:15.02.2025 Approved by: TM Issued by: QM 

Chandr
esh 
Kumar

Digitally signed 
by Chandresh 
Kumar 
Date: 2026.03.30 
16:48:46 +05'30'
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TEST REPORT: WASTE WATER LABORATORY 

REGIONAL LABORATORY BAREILLY 

UTTAR PRADESH POLLUTION CONTROL BOARD 

E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly 

 

Ref No:  36402788/Bareilly/2026                                                                                                                        Date :28.02.2026 

1- Name of Industry: Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen Agro Food 

Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123 

2- Address of Industry: Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123 

3- District: Bareilly 

4- Description about sampling point: Final Outlet of STP 

5- Type of Sample (Grab/Composite/Integrated): Grab 

6- Sample Collected By: Distric Level Comittee  

7- Colour and Odour: Colourless Odourless 

8- Quantity and Packing: 2 Litter Plastic Jerican & Glass Bottle 

9- Date of Sample Collection: 24/02/2026 

10- Analyis Indented by: RO Bareilly 

11- Date of sample receipt in Lab: 24/02/2026 

12- Period of Analysis: 27.02.2026 

13- ULR Number: TC137380250001168F 

14- Sampling Plan/Ref. No.: 36402788 

15- Sampling Method Ref.: APHA 24th Edition 2023- 1060 A, B, C, Page No.- 42- 52, Collection & Preservation of Samples 

 

S. 
N. 

Parameter/Method Name Unit Results Standard Detection 
Range 

1 Total Coliform, APHA 9221 24th Ed. : 
2023 

MPN/100 ml 980.0 1000.0 <1.8 MPN/100 ml 
& above 

2 Fecal Coliform, 9221 E Fecal Coliform 
Procedure 

MPN/100 ml 590.0 - <1.8 MPN/100 ml 
& above 

3 Oil_Grease mg/l 4.0 10.0 - 

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-VI). The Environment (Protection) Rules,1986 

source: www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards, refer EPA standards for specific purpose 

Note : 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without the written permission of laboratory. 3. The test report pertains to the sample as 

received in Lab. 

Remark: NA 

 
Analysed by- 

[Kavita Saxena(JRF)] 

 

                                                                                                                                   Authorized by 

 

  

Regional Officer 

 

 

 

 

 

Page 2 of 2 

Chandr
esh 
Kumar

Digitally signed 
by Chandresh 
Kumar 
Date: 
2026.03.30 
16:49:08 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  MUNICIPAL COMMISSIONER
                  M/s Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd 
                  Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123
                  BAREILLY
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environment Officer
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.
 
         

Chief Environment Officer
         

Ref No. -
137016/UPPCB/Bareilly(UPPCBRO)/CTO/water/
BAREILLY/2021

 Dated :  29/12/2021

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  Nagar Nigam Slaughter House Bareilly
(Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd

Reference Application No :13466715 Dated :29/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. Nagar Nigam Slaughter
House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products Pvt Ltd   is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:00:07 +05'30'

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:00:16 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.Nagar Nigam Slaughter House Bareilly (Rendering) Operated by
Marya Frozen Agro Food Products Pvt Ltd    vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 13466715/ Water  Dated :  29/12/2021

1. This consent is valid only for the approved production capacity of Poultry feed – 27 TPD, Tallow-
16 TPD.

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Industrial 6 KLD ETP

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 100mg/l
2 BOD 30mg/l
3 COD 250mg/l
4 Quantity of Discharge 10mg/l
5 Quantity of Discharge 6 KLD (Treated in ETP and

shall be used in irrigation on
land)

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environment Officer
         

1.	This consent is valid for rendering plant is production of poultry feed – 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.
2.	Effluent generation 6 KLD , shall be treated in ETP of sister unit i.e., slaughter house as per the
norms stipulated in E(P)Rules 1986 and used for irrigation through Karnal technology.
3.	Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.
4.	Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water
body .
5.	Unit shall operate and maintain the installed on line effluent monitoring system and shall ensure on
line connectivity with server of CPCB and UPPCB.
6.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
7.	Unit shall operate and maintain properly the installed odor control management system i.e. bio
filter on rendering plant.
8.	Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain
shall be passed through guard pond.
9.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
10.	Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 2016 and shall obtain authorization for disposal of hazardous
waste.
11.	Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
12.	Unit shall submit ground water quality monitoring report of Industrial premises and irrigation
area done by MoEF & CC approved laboratory within 3 months and after that in every 3 months .
13.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:00:26 +05'30'
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  MUNICIPAL COMMISSIONER
                  M/s  Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd 
                  Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly ,243123
                  BAREILLY
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

Chief Environment Officer
         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
order.
         

Chief Environment Officer
         

Ref No. -
137015/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2021

 Dated :  16/12/2021

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food
Products Pvt Ltd

Reference Application No. 13466458  Dated :  16/12/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
Nagar Nigam Slaughter House Bareilly (Rendering) Operated by Marya Frozen Agro Food Products
Pvt Ltd  .  under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:00:40 +05'30'

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:00:48 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  16/12/2021

1. This consent is valid only for the approved production capacity of Poultry feed – 27 TPD, Tallow-
16 TPD.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Boiler 6 TPH Wood/Dung
Rice Husk-
800 Kg/Day

1 Particulate
Matter

Multicyclone
dust collector
as APCS and
stack height
of 33 meter
from Ground

level.
2 Boiler 2 TPH Wood

Dung/Rice
Husk-300

kg/day

02 Particulate
Matter

Multicyclone
dust collector
as APCS and
stack height
of 20 meter
from Ground

level.

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

1 01 Particulate Matter 600 mg/Nm3
2 02 Particulate Matter 600 mg/Nm3

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

Chief Environment Officer
         

1.	This consent is valid for rendering plant is production of poultry feed – 27 TPD, Tallow- 16 TPD
from Bone/ Offal/ Fat- 80 TPD taking as raw material.
2.	The stack height on 6 TPH and 2 TPH Boiler shall be 35 meter and 30 meter from Ground Level.
3.	Unit shall maintain and operate Air pollution control system i. e. Multicyclone dust collector and
cyclone dust collector installed at the boilers of 6 TPH and 2 TPH (Standby), regularly and ensure
that stack emissions are within the prescribed norms.
4.	Unit shall install online emission monitoring system within 01 months and ensure the connectivity
with the servers of CPCB and UPPCB .
5.	Unit shall ensure that ambient Air and Noise quality of nearby areas is not adversely affected due
to operation and emissions of the unit.
6.	Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
Amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
7.	The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the
Environment(Protection) Act 1986.
8.	Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.
9.	Unit shall submit the ambient air and noise quality report and stack report of the air pollution
sources from laboratory authorized from MOEF & CC on quarterly basis.
10.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.
11.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.
12.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

NISHI KUMAR CHAUHAN Digitally signed by NISHI KUMAR CHAUHAN 
Date: 2021.12.29 11:01:00 +05'30'
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MaryaFrozen Agro Food Products Pvt. Ltd.

Environmental Data Monitoring Report
 

Report Details User Details

Device Id: ENE00742

Alias: Marya Products Stack

Generated On: 3/16/2026, 3:46:56 PM

Duration: From: 2026-02-01      To: 2026-03-16

Email: itmanager@maryaproducts.com

Section 1

TIMESTAMP SUSPENDED PARTICULATE MAT (MG/NM3)

2026-02-01 237.606718

2026-02-02 234.98381

2026-02-03 234.246111

2026-02-04 236.867818

2026-02-05 238.3825

2026-02-06 235.34

2026-02-07 236.939008

2026-02-08 235.945769

2026-02-09 234.612424

2026-02-10 238.396565

2026-02-11 236.275391

2026-02-12 238.115191

2026-02-13 237.672443

2026-02-14 236.428846

2026-02-15 236.566357

2026-02-16 236.728257

2026-02-17 235.894836

2026-02-18 236.528548

2026-02-19 237.454806

2026-02-20 238.138974

2026-02-21 238.331797

2026-02-22 237.271393

2026-02-23 236.712443

2026-02-24 235.920678

2026-02-25 235.802481

2026-02-26 234.535703

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.

Village Mohanpur, NH24 Shahjahanpur Road, Near RTO Office Bareilly 243123, U.P
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TIMESTAMP SUSPENDED PARTICULATE MAT (MG/NM3)

2026-02-27 235.914809

2026-02-28 235.993984

2026-03-01 235.083281

2026-03-02 236.52224

2026-03-03 237.525691

2026-03-04 236.225104

2026-03-05 235.703889

2026-03-06 241.865616

2026-03-07 233.918837

2026-03-08 237.57

2026-03-09 237.155

2026-03-10 237.94

2026-03-11 232.257869

2026-03-12 235.092656

2026-03-13 235.38486

2026-03-14 237.516094

2026-03-15 235.828699

2026-03-16 232.887361

Generated with CloudEnviro | Powered by: MaryaFrozen Agro Food Products Pvt. Ltd.
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REGIONAL LABORATORY BAREILLY
UTTAR PRADESH POLLUTION CONTROL BOARD

E-1219/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Izzat Nagar, Bareilly

                                                                                    

Ref No.36563501/Bareilly/2026                                                       																																												   						   Date: 09/04/2026

                                                                                    
1-		Name & Address of Industry:		Nagar Nigam Slaughter House Bareilly (Slaughter House) (Operated by M/s Marya Frozen

Agro Food Products Pvt Ltd), Village-Mohanpur Thiria, Tehsil- Bareilly, Distt.- Bareilly 243123

2-		Sample Collected By: Sunil Kumar SA,Gaurabg Kumar Gautam JEA

3-		Date of Monitoring: 12/03/2026

4-		Source of Sampling:  Stack

5-		Stack attached to:  Boiler

6-		Stack Height:	33.0 m

7-		Total No. of Boiler:	01

8-		Capacity of Boiler:	06 TPH (2 TPH Stand By)

9-		Fuel used:	Wood 

10-	Quantity of Fuel used:	10 TPH

11-	Flue Gas Velocity:	5.33 m/sec m/s

12-	Air Pollution Control Device:	cyclone Dust collector

13-	Other remarks (if any):		N.A

14-		Further details of sample location and Test methods followed are appened overleaf: 

                                                                                    
                                                                                    

                                                                                    
Note: The results in the Test Report relate only to the items tested. The Report shall not be reproduced-except in Full, without the

written permission of laboratory.

 

                                                                                    

                                                                                    
                                                                                    

																										Stack Emission Test Report

Sr
no.

Parameter Unit Result Standards

1 SPM mg/Nm3 125.0 150.0

Analysed by-
[Kavita Saxena JRF]

Authorised Signatory-

Sunil Kumar (SA)

Regional Officer

1 of Page 2

SUNIL 
KUMAR

Digitally signed 
by SUNIL KUMAR 
Date: 2026.04.09 
13:20:57 +05'30'

Chan
dresh 
Kuma
r

Digitally 
signed by 
Chandresh 
Kumar 
Date: 
2026.04.09 
13:31:42 
+05'30'
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-------------------------------------------End of report-------------------------------------------

STACK MONITORING
Parameters Test Method Range of Detection

PM IS Method No. 11255 (Part-1)
1985

01-5000 mg/Nm3

2 of Page 2
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Photographs taken during inspection of M/s Nagar Nigam Slaughter House 
(operated by M/s Marya Frozen Agro Food Products Pvt. Ltd.), Bareilly 

 

 
 

Photograph of outside drain, mentioned 
as pool of blood by petitioner at page no. 
49 

Photograph of local drain meeting to 
Nakatiya river which is annexed by 
petitioner at page no. 43 

  

Photograph of Joint Committee 
members at site 

Photograph of STP installed in unit 
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Photograph of Karnal technology 
developed by unit 

Photograph of Karnal technology 
developed by unit 

 

Photograph of outside covered drain at 
location mentioned by petitioner at page 
no. 40 

Photograph of outside unit location 
mentioned by petitioner at page no. 42 
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